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BErORE THE NATIONAL GREEN TRIBUNAL

(Under Section 18(1) read with Section 14 of the National Grcen

Subhendu
Ban

Kolka:n (HRP)

EASTERN ZONE BENCH, KOLKATA

Original Application No.

apry Date

ij4.2027
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W

Tribunal Act,2010)

BETWEEN

piaed

by

Board & Ors.

Of 2024/ EZ

Jafar lqucbal Middya alias Jafar Ali

Middya, son of Anowar Ali Middya, of

Nafardanga, Madanmohanpur, Post
Office &, Police Station- Sonamukhi,
District- Bankura, West Bengal, Pin

Code-722207

-Versus

SYNOPSIS OF THE CASE

.

The Wcst Bengal Pollution Control

..Applicant

...Respondents

That Letter of Intent for grant of mining lease of river bed

occurrences being Memo No.6790/1(2)dated 21.12.2016 was issued

by the District Magistrate, Bankura in favour of one AnilKumar, son

of Rajeshwar Singh of Village- Jivrakhan Tola, P.O.Byapur, P.S.

Maner, District- Patna(Bihar), Pin Code-801503 but one namely,

being no way connected with the afore said mining area has been



doing mining business and extracting sand from the river bed of

Damador in a very clandestine manner. That illegal excavation of

sand and transportation thereof has been done illegally by using
Poclein

mechanical devices like JCBPAg and other machineries from the

southern part of the River Damodar beyond its specified jurisdiction,

with the help of his agents and the officials of local administration,

who are very influential persons engaged in antisocial activities in

the said locality. Against such illegal acts of the private respondent

with his cohorts/agents active in the area who said to be sand

mafias of the locality, thhe applicant jointly with other villagers have

made representations on 09.02.2024, 10.02.2024 and 15.04.2024.

Though, the activities of the miscreants/hooligans are clearly

violative of the provisions of the Environmental (Protection) Act,

1986, the inaction on the part of the Respondent Authorities in

redressing the grievances of the Petitioner is bad in the eye of law

and hence, this application.
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EASTERN ZONE BENCH, KOLKATA

or
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21.12.2016

09.02.2024,

10.02.2024 and

15.04.2024

Tribunal Act, 2010)

BETWEEN

Jafar lquebal Middya alias Jafar Ali

Middya, son of Anowar Ali Middya, of

Nafardanga, Madanmohanpur, Post

Office & Police Station- Sonamukhi,

District- Bankura, West Bengal, Pin

Code-722207

Board & Ors.

LIST OF DATES

The West Bengal Pollution Control

0Ccurrences

Of 2024/ EZ

Respondent No.8.

-Versus

..Applicant

Intent for grant of mining lease of river bed

was issued in favour of

other villagers.

.. Respondents

Representations made by the applicant and
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(Under Section 18(1) read with Section 14 of the National Green
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Original Application No.
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Tribunal Act, 2010)

BETWEEN

ilet
by

Of 2024/ EZ

Jafar Iquebal Middya alias Jafar
Ali Middya, son of Anowar Ali

Middya, of Nafardanga,

Madanmohanpur, Post Office &

Police Station- Sonamukhi,

District- Bankura, West Bengal,

Pin Code-72220.

E-mail- sudiba sgugutaG@gai.cou.

700106.

....Applicant

-Versus

1. The West Bengal Pollution

Control Board, Service through

the Member Secretary, having

its office at Paribesh Bhawan,

Plot No. 10A, Block-LA, Sector

III, Bidhannagar, Kolkata

Email-ms,wbpcb-wb@bangla.gov.in

2. The Department of

Environment of West Bengal,



CRNM

A9TAR

Subhedu
Banerjee

Kolkata (BRP)
Regd. No. 008/2022

Expiry Date
11412027

tCNT
OF

-:2::

service through the Additional

Chief Secretary, having its office

at 5th Floor, Pranisampad

Bhawan, Block LB-II, Sal Lake,

Sector II, Bidhannagar, Kolkata

-700106.

E-mail- psecy.env-wb@goV.in

3. The District Magistrate,

Bankura, Post Office & District
Bankura, Pin- 722101;

Email: dm-bank@nic.com

4. The District Land and

Land Reforms Officer, Post

Office & District- Bankura, Pin

722101;

Email- dllrobku@gmail.com

5. The

6.

Superintendent of

Police, Bankura, Post Office &%

District- Bankura, Pin- 722101;

Email: spbankura@gmail.comn

The Block Land and Land
Reforms Officer, Sonamukhi,



(1)

(2)

(3)

Subhendu
Banerjee

Kolkata (BRP)
Regd. No. (008/2022

Expiry Date
1/4/2027

BENG

MENT
OF

WESY

-:3::

Post

District- Bankura, Pin- 722207;
Email: Not known

Office

7. The Officer in Charge,

Sonamukhi Police Station, Post
Office Police Station

Sonamukhi, District- Bankura,

Pin- 722207;

Email; Not known

8.

Sonamukhi,

P.S.

Samir Ghosh, SOn of

Subir Ghosh, of Bitchkhara,

713142.

Khandokosh, District

Purba Bardhaman, Pin Code

Email- Not known

....Respondents
The address of the applicant is given above for the service of
notices of this Application.

The addresses of the Respondents are given above for the
service of notices of this Application.

The Applicant abovenamed begs to present the Original
application challenging the inaction on the part of the
Respondent Authorities on the facts and circumstances as well
as grounds as set-out hereunder.
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Kegd. No. 002022

WES

3

-:4::

FACTS IN BRIEF

That the applicant is peace-loving and law abiding citizen of

India and residing at the address as mentioned in the Cause

Title above. This applicant is having locus-standi to invoke the

jurisdiction of this Hon'ble Tribunal.

That vide Letter of Intent for grant of mining lease of river bed

Occurrences being Memo No.6790/ 1(2) dated 21.12.2016

issued by the District Magistrate, Bankura in favour of one

Anil Kumar, son of Rajeshwar Singh of Village- Jivrakhan Tola,

P.O.Byapur, P.S. Maner, District- Patna(Bihar), Pin Code

801503, the said Anil Kumar had been granted mining lease of

sand in respect of sand block being 0 120DM020 located in Plot

no.367, in Mouza-Palshora, J.L.No. 140, P.S. Sonamukhi,

ZDistrict- Bankura over an area of 11.10 acres for a period of

As(five) years.

The photocopy of the Letter of Intent for grant of mining lease

of river bed occurrences being Memo No.6790/ 1(2) dated

21.12.2016 is annexed herewith and marked as letter A',

That the applicant herein and also other inhabitants of the

villages as mentioned above are facing environmental hazards



O1AR
Subhendu
Baner)ee

Kotkata (BRP)

Rsgd. No. 00&Y2D22

Expiry Date
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-::5::

due to illegal and unlawful usage of sand mines by one Samir

Ghosh, Son of Subir Ghosh of Bitchkhara, Police Station

Khandokosh, District- Purba Burdhaman. That from the local

enquiry by the villagers it came to learn that the person as

named above being no way connected with the afore said

mining area has been doing mining business and extracting

sand from the river bed of Damador in a very clandestine

manner.

That the said Samir Ghosh as stated above being no way

connected with mining activities nor being a lessee of the said

sand block, has been extracting sand illegally by using
Poclain

mechanical devices like JCB oea and other machineries

from the southern part of the River Damodar beyond its

specified jurisdiction, with the help of his agents and the

officials of local administration, who are very influential

persons engaged in antisocial activities in the said locality.

Further, upon being chased by the local villagers the said

unscrupulous persons unnecessarily slapping criminal cases

to the local villagers with different rhymes and reasons and

that too in conspiracy with the officials of local administration.



Subhendu
Banejee

Koikata (BRP)

5.

6.

Keyd. No. X&2022
Expiry Date

1/442027

7.

-:6::

That in terms of the lease agreement the lessee shall not

without the previous consent in writing to the State

Government cannot assign, mortgage or in any other manner

transfer the mining lease or any right, title or interest therein

to any other person but the local villagers got informnation that

the said Samir Ghosh being a third party is running the sand

block without any permission/sanction by the concerned

Government Authority.

That the miscreants are continuing the illegal operation of

excavating sands day and light beyond the area in respect of

which lease had been granted for mining activities, for which
Poclain

they are using various mechanical devices like JCB ga

Caland thereafter, such sands have been illegally transported

outside for the personal gain of the above miscreants.

That due to such illegal activities of the miscreants as stated

above the local villagers are facing severe environmental

hazards as excessive mining of sand by using various

mechanical devices reversely affected the regular course of

river, which causes river erosion and further depletion of sand

in the riverbed resulting in deepening of. riverbeds and the



8.

OTAR

Subherklu
Baneriee

àDat
!14/2027

-:7:

widening of river mouths which increases the salinity of the

water. Therefore, the homes and livelihood of the villagers

living nearby are greatly affected and the villagers are passing

their days in great apprehension that any time the villages may

get flooded during monsoon if that situation continues.

The photograph of the concerned riverbed and illegal mining

area is annexed herewith and marked as annexure B'.

Kotkata
iBRP) villágers have made several representations on 09.02.2024,

That against such corrupt practices by the miscreants and the

influence of organized sand mafias in the locality towards

continuation of illegal mining even beyond the area that is

specified for sand mining by using various mechanical devices

like JCB Poclain, the -applicant herein jointly with other

Resd. No.
i08:2022S

13.02.2024 and 15.04.2024 photocopies of the representations

dàted 09.02.2024 along with translated copy, 13.02.2024 and

15.04.2024 before the Respondent Authorities praying for their

intervention into the matter and taking steps to prevent such

environmental hazard.

The are annexed herewith and marked as annexure C:.



A9AR
Subhendu
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Košaia (BRP)

Regd. o. 0082022
Exp»ry Date

!!4/2027

9.

10.

-:8::

That after receiving the representation dated 19.02.2024,

officials of the local administration came for inspection of the

concerned area, where the operation of the illegal mining is

going on but till date no positive initiative has been obtained

by the Respondent Authorities to stop such hazard. Moreover,

the illegal activity of sand excavating and transportation is still

continuing by the above named miscreants and their

agents/persons in the dark of night by using various

mechanical devices like JCB proglen and as a result of which,

the condition of the area is getting deteriorated rapidly as a

result of which deep pits are formed causing drop in the

ground water level leading to water scarcity in the area and

further altered flow patterns and sediment loads negatively

impact aquatic ecosystems, affecting both flora and fauna.

That the aforesaid sand block are being used by unauthorised

persons in a very clandestine manner in collusion with some

greedy government officials without having any prior

permission taken by the government and the miscreants are

continuously doing illegal sand mining and transportation

thereof in the area beyond the mentioned area in the lease

agreement and that too in such a manner, which causes



Subhendu
Banejee

Kolkaia (BRP)
Kegd. No, DY2022

Expry Date
142027?

GOVY

11.

I.

-:9::

serious threats to ecosystems and communities living nearby

and as such the persons are liable for breach to the lease

agreement and the government ought to have taken steps

giving due weightage to the grievances of the local villagers.

That Section 3(e) of the Mines and Mineral Development and

Regulation Act, 1957 Act aims to prevent illegal mining and

further, the Supreme Court of India mandated that approval i

required for all sand mining collection activities, even in areas

less than 5 hectares as per Environment Impact Assessment

(EIA), 2006. Despite of the applicant and other villagers are

bringing several allegations of illegal sand mining and

transportation by the local miscreants/hooligans and private

respondent with the active support of local administration

which is violative of the provisions of the Environmental

(Protection) Act, 1986 and the inaction on the part of the

Respondent Authorities in giving due weightage to the

grievances of the applicant and other villagers, is bad in the

eye of law and against the provisions of 1law.

GROUNDS

FOR THAT the applicant herein and also other inhabitants of

the villages as mentioned above are facing environmental



II.

0TAR

Subhendu
Banjee

Kotkaia (BRP)

-;:10::

hazards duc to illegal and unlawful usagc of sand mines by

one Samir Ghosh, Son of Subir Ghosh of Bitchkhara, Police

Station- Khandokosh, District- Purba Burdhaman. That from

the local enquiry by the villagers it came to learn that the

person as named above being no way connected with the afore

said mining area has been doing mining business and

extracting sand from the river bed of Damador in a very

clandestine manner.

FOR THAT the said Samir Ghosh as stated above being no way

connected with mining activities nor being a lessee of the said

sand block has been extracting sand illegally by using
Poeloin

mechanical devices like JCB aglen and other machineries

from the southern part of the River Damodar beyond its

specified jurisdiction, with the help of his agents who are very

Regd. to. 2022|inluential persons engaged in antisocial activities in the said
Expry Date

14/2027
locality. Further, upon being chased by the local villagers the

said unscrupulous persons unnecessarily slapping criminal

cases to the local villagers with different rhymes and reasons

and that too in conspiracy with the officials of local

administration.
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IV.
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V.
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FOR THAT the miscreants are continuing the illegal operation

of excavating sands day and light beyond the area in respect of

which lease had been granted for mining activities, for which

they are using various mechanical devices like JCB gien

and thereafter, such sands have been illegally transported

outside for the personal gain of the above miscreants.

Poeloin

FOR THAT due to such illegal activities of the miscreants as

stated above the local villagers are facing severe environmental

hazards as excessive mining of sand by using various

mechanical devices reversely affected the regular course of

river, which causes river erosion and further depletion of sand

in the riverbed resulting in deepening of riverbeds and the

widening of river mouths which increases the salinity of the

water. Therefore, the homes and livelihood of the villagers

living nearby are greatly affected and the villagers are passing

their days in great apprehension that any time the villages may

get flooded during monsoon if that situation continues.

FOR THAT against such corrupt practices by the miscreants

and the influence of organized sand mafias in the locality

towards continuation of illegal mining even beyond the area

J Spuesal Mdey
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that is spccificd for sand mining by using various mechanical

devices like JCB Poclain, the applicant hcrein jointly with other

villagers have made several representations on 09.02.2024,

13.02.2024 and 15.04.2024 before the Respondent Authorities

praying for their intervention into the matter and taking steps

to prevent such environmnental hazard.

FOR THAT after receiving the representation dated 13.02.2024,

officials of the local administration came for inspection of the

concerned area, where the operation of the illegal mining is

going on but till date no positive initiative has been obtained

by the Respondent Authorities to stop such hazard. Moreover,

the, illegal activity of sand excavating and transportation is still

continuing by the above named miscreants and their

agents/persons in the. dark of night by using various

mechanical devices like JCB Poclain and as a result of which,

the condition of the area is getting deteriorated rapidly as a

result of which deep pits are formed causing drop in the

ground water level leading to water scarcity in the area and

further altered flow patterns and sediment loads negatively

impact aquaticecosystems, affecting both flora and fauna.



VII.

-:13::

law.

FOR THAT due to excess use of excavation beyond the

sanctioncd limit is a complete unauthorized cncroachment on

flood plains of river and also violation of soil degradation at the

behest of the local hooligans, private respondent with the

active support of local administration.

VIII. FOR THAT Section 3(e) of theMines and Mineral Development

and Regulation Act, 1957 Act aims to prevent illegal mining

and further, the Supreme Court of India mandated

that approval is required for all sand mining collection

activities, even in areas less than 5 hectares as per

Environment Impact Assessment (EIA), 2006. Despite of the

applicant and other villagers are bringing several allegations of

illegal sand mining and transportation by the local

miscreants/hooligans and private respondent with the active

support of local administration which is violative of the

provisions of the Environmental (Protection) Act, 1986 and the

inaction on the part of the Respondent Authorities in giving

due weightage to the grievances of the applicant and other

villagers, is bad in the eye of law and against the provisions of

A.



preferred

13.02.2024 and 15.04.2024.

That the instant application is being filed within the period of

limitation as prescribed under Section 14 of the National Green

Tribunal Act, 2010 as n0 steps has been taken by the Respondent

Authorities till date to prevent illegal sand mining despite the

applicant has

-::14::

follows:

LIMITATION

representations dated

The applicant, therefore, prays that:

PRAYER

hooligans/miscreants

Under the circumstances, the Applicant most humbly prays as

ted
by

09.02.2024,

(a) Steps be taken to immediately stop environmental hazard

caused due to illegal mining of sand and transportation thereof in

the concerned area by the local hooligans/miscreants;

(b) Steps be taken to

involved in illegal Sand mining and

transportation thereof in the concerned area and appropriate

criminal proceedings be started against the miscreants.

immediately identify the local

(c) Such other or further order and/or orders, direction and/or

directions as this Honble Tribunal may deem fit and proper.



GOVER

1,Jafar lqucbal Middya alias Jafar Ali Middya, son of Anowar Ali

Middya, the Applicant hercin, do hercby solemnly affirm and declare

that the statements madc in paragraph ] to 11 in the said

application including the cause title are true to ny knowledge and

best of my belief and I sign this verification on this the 23 day of

O1AR

-:15::

April, 2024 at the court premises.

Subhendu
Baretjee

Knthas
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Keg. o
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Erpir 0ate
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on. o Wat Bang'
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Netary, Govt. of W.B.

23•04
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Regd. o.-008/2022
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Memo No.

To
nAnil Kumar

Slo- Rajeshwar Singh,

Government of West Bengal
Office of the District Magistrate & Collector

Bankura

Vill- Jivrakhan Tola,
P.0,- Byapur, P.S.- Maner,
District- Patna (Bihar).
PIN- 801 503.

1.

2.

Backaround

Date:

Sub:- Letter of Intent with reference to e-auction conducted on and from
0Z/11/2016 to 09/11/20i6 for grant of mining lease for sand. in sand

block0120DM020 (Name of the Sand block) located in plot No.367
in Mouza Palshora JLNO. 140 P.S. Sonamukhi District

Bankura over an area of 11,10 acres In the riverbed of
Darnodar

212)2o15

The District Committee for Competiive Biding of Minor Minerals, (hencefortin the District

Committee) Bankurapursuant to rutes 38 and 41 of the west Bengal Minor

Minerals Concesslon Rules, 2016 and the West Bengal Minor Minerals (Auction) Rules,

2016 (hereinafter auction rules) issued. notice inviting e-auction dated 24/10/2016
to commençe the e-auction process for grant of mining lease for sand in respect of sand.
block 0120DM020 (Name of the Sand block) located in plot No:367in
Mouza Palshora JLNO. 140 P.s. Sonamukhi The e-auction process
was conducted accordance with the såid Rüles and also the tender document for the
said sand block which was duly publishedin, Government's e-procurement portal as per

extant ules and Sri Anil Kumar has been dedared as successful bldder under Rüle
9 (8) of the said Auction Rules.

13/12/2016 (date of recelpt of payment).

As required under Rule 10(1) of the said,Auction Rules, Srl
payment the first instalment / faltameunt of the Bid Amount, being one-third 7 whele
amount of the bld amount, amounting to Rs. 2.07.400l- (RupeesTwo lakb
Seven Thousand Four Hundred only )through Cheque/ Draft (mode of payiment)

on 07I12/2016 (date of payment) whlch

Anll Kumar has made

has duly been recetved on,

Epiry

Dat142927

9



1,

Accordingly, pursuant to Rule 10 (3) of the said auction Rules, this letter of intent is hereby

ssued for grant of mining lease for sand in respect of sand block 0120DM020 (Name

Palshora J.L.No. 140
of the Sand block) located in plot No.

P.S. Sonamukhi District

of SrlAnil Kumar

conditions:

2.

3.

4,

-18

5.

Letter of Intent

367_ in Mouza

favourover an area of_ 11.10_acres

for a period of 05(Five)_ years subject to the folloing terms and
Bankura

Terms and Conditions

This letter of intent and subsequent grant of aforementioned mining lease shall be subject

to the provisions of the MMDR Act, 1957, VWest Bengal Minor Minerals Concession Rules,

2016 and West Bengal Minor Minerals (Auction) Rules, 2016 as amended from ttme to

time and Sri Anil Kumar shall be granted the mining lease only upon satisfactory

completion of the requirements stipulated in the said Rules.

As per rute 10(2) of the said rule, the rest of the bid amount shall be deposited in two

equal instalments within 45 (Forty five) days from thne date of issuance of the. Award of

Contract (A.0.c).

Sri Anil Kumar shall furnish a Mining Plan along with Mine Closure Plan as per

model format issued by the Commerce and Industries Department under letter No, 420

CI/o/MIN/GEN-MIS/16/2016(PT.) dated 28/07/2016, duly approved by the competent

of issue of the Letter, of Intent (Lol).
authority within two months from the date of

The successful bidder shall furnish performance security, being 10% of the bid amount in

the form of bank guarantee before execution of the deed of lease as per Rule 11 of the
.

West Bengal Minor Mineral (Auction) Rules, 2016.

For the purpose of mining operation In any area, financial assurance shall be furmnished by

every leaseholder. The amount of financial aSSurance shall be rupees 15 thousand per

hectare of the mining lease area put to use for mining and allied activities or rupees ifty

(50) thousand, whichever is higher, in any of the forms as referTed to in Rula 18 of the

West Bengal Minor Minerals Concession Rules, 2016. The successful bidder shall funísh

68,000/- (Rupees Shty Eight Thousand

Financial Assurance amounting to Rs.

ERNN



6.

7.

8.

only) in any of the forms mentioned. under Rule 18(2) of the West Bengal Minor

Minerals Concession Rules, 2016 before execution of the deed of leasse.

9.

The successful bidder shall submit Environmentai Clearance (E.C.) In respect of the above

mentioned sand block duly issued by District Level Environment Impact Assessment

Authority (DEIAA) or State Level Environment Impact AssesSment Authority (SEAA) or

Ministry of Environment, Forests & Climate Change (MoEF & CC) the case may be as per

Environment Impact Assessment Notificatiön 2006, as amended.

The successful bidder shall also _obtain all other consents, approval, no-objections and the

like as required under applicable laws for executionof deed of lease.

10.

The successful bidder shall be bound to follow the guidelines stipulated in the Sustainable

Sand Mining Management Guidelines, 2016 issued by the Ministry of Environment, Forest

and Climate Change, Government of India for undertaking mining operation - in. the

concerned sand block after registraton or neof the duly executed mining lease.

The successful bidder have to deposit a sum RS. 5000.00 (Rs. Five thousaid) only on

account of. preliminary expenses for. miníng lease under, head "o853-Non-ferrous and

-001-Mineral
Metallurgical Industries-00-102-Mineral Concession, Fees, Rentand Royalties

Concession Fees-16-Other Fees" and such further sum on this account as may later on be

im thedate ofdemand thethedeposit.
ásked for by Govermment within one month from

The draft mining lease deed shall be in the Model Form prescribed in W.B Minor Minerals

Concession Rules, 2016 subject to incorporatión therein of the daue as at 3(a) & 3(6) of.

Part -VII in deed of miníng lease to be executed.

OWn costs and no

11. The deed of lease, after. execution, shall be registered by you, at your, own

of lease deeds.
Mining Operation in the area should be started before registration

neaty. In preparing the
12. The draft mining lease deed should be prepared in durable papers neat

draft Minlng Lease, care should be taken to leave sufflcient space In between two ines in

order to permlt if necessary correctons therein. The draft Mining Lease deed should also

be compared very carefully before submisslon thereof to the Govemment.

13. This order is also subject to the following conditions to be fulfilled at the time of

submission of draft Mining Lease deed.



14.

15,

a) The successful bidder has to submit valid and up-to-date I.T.R. and S.T.C. certificates,duly authenticated.
b) The successful bidder has to submit Royalty Clearance Certificate, in ortginal (if thesuccessful bidderwas a lessee on previous occasion).

No machineries like pay loader etc. shall be used for extraction of sand from the rtver bed.Any contravention of this condition may be allowed subject to prior permission of theDistrict Authority on case to case basis.

Saveand except the terms and conditions as incorporated in the Grant Order, other termsand conditions as spedfied in the West Bengal Minor Minerals Concession Rules, 2016 andthose which will be made by the state Government.

This Letter of Intent (Lol) shall remain valid for a period of two months from the date ofits issuance and if the successful bidder. is unable to fulñl all the above conditions within thisperiod he may submit an application addressed to the District Magistrate for extension of tme.Such application may be submitted to this end for due processing. The District Magistrate beingthe Chairperson of the District Committee, reserves the right to extend the validity of Letter ofIntent (LoI) for such reasonable period as it deemed fit.

Memo No:

Copy to:

District Magistrate
Bankura.

1) The Jolnt Secretary, C & I Department for kind Information.2) The Chlef Mining Officer, Asanso'e for information.

Date:

District Magistrate
Bankura
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To,
TheB.L. & L.R.O.,
Sonamukhi,
Bankura

Sir,

(Saugali aubtiou o

lotlo datod q.02 .2024

ho.22

Date- 09.02.2024

Sub- To stop illegal excavation and transportation of sand

Thanking you,

We, the people of Sonamukhi Block, beg to state you that within
Mouza-Palshora under Sonamukhi Block there are local
hooligans/sand mafias who are illegally excavating sand and
transport the same. We, therefore, request you to save government
property and riverbed. Since our country is river irrigated, we pray
before you to take steps for stopping such illegal activities. If you take
suitable steps for the same, we shall be grateful.

Yours faithfully ,

Residents of Sonamukhi Block
1. Munui Villagers.

2. Vilagers of Palshora Mouza.

L7OT
ON



To,

1.

2.

3.

4.

5

6

Sir(s),

The Director General of MinesGovernment of India, Sardar Patel Nagar, PostOffice- Dhanbad, District- Jharkhand,826001;

Date:- 13.02.2024

Safety,

Pin

The District Magistrate, Bankura, Post Office &District- Bankura, Pin- 722101;
The District Land and Land Reforms Officer,Post Office & District- Bankura, Pin- 722101;
The Superintendent of Police, Bankura, PostOffice 8% District- Bankura, Pin- 722101;

The Officer in Charge, SonamukhiStation, Post Office & PoliceSonamukhi, District- Bankura, Pin- 722207;

The Block Land and Land Reforms Officer,Sonamukhi, Post Office- Sonamukhi, DistrictBankura, Pin- 722207;

Police
Station

SUB:- Complaint by the villagers of Palshora, Dubrajpur,Nafardanga, under Police Station- Sonamukhi, DistrictBankura as to illegal usage of natural recourses andviolations of Mine and Mincrals (Development andRegulation) Act, 1957 as well as violation of West BengalMinor Minerals(Auction ) Rules, 2016 and running ofbusiness thereby complete violation of the Covenants ofthe Lessee under West Bengal Mineral Development andTrading Corporation Limited.

Mining Area:- Mouza- Palshora, J.L No- 140, R.S Plot Ng- 367corresponding to L.R Plot- 562 under PoliceStation:Sonamukhi, District- Bankura,
0120DM020.

Sand BlocK02i4No

We, being the local inhabitants of the villages as
above are facing environmental hazards due to illegal and unlawfl

tioncd'



25

2

usage of sand mines by one Samir Ghosh, Son of Subir Ghosh of
Bitchkhara, Police Station- Khandokosh, District- Purba Burdhaman.
That from the local enquiry by the villagers it came to learn that theperson as named above being no way connected with the afore said
mining area has been doing mining business and extracting sand from
the river bed of Damador in a very clandestine manner.

That so far knowledge of the villagers the sand block as stated
above has been given on lease by the West Bengal Mineral
Development and Trading Corporation Limited to one Anil Kumar of
District- Patna, State- Bihar and said Anil Kumar being the lessee is
empowered to exercise and enjoy the lease subject to restriction and
condition as enumerated in Part-III and Part-VIl of Form D used for
the purpose of mining lease by the West Bengal Mineral Development
and Trading Corporation Limited.

Government.

That one Samir Ghosh as stated above being no way connected
with mining activities nor being a lessee of the said sand block has
been extracting sand beyond the limitations prescribed by the

That the aforesaid sand block are being used by an
unauthorised person without having any prior permission taken by
the government and being chased by the local villagers the said
person unnecessarily slapping criminal cases to the local villagerss
with different rhymes and reasons and that to in conspiracy yith

Some government officials.

That it has came to the knowledge of the villagers that in tertns
of the lease agreement the lessee shall not without the previqs
consent in writing to the State Governnent cannot`assign, mortgage
or in any other manner transfer the mining lease or ahy right, title or



3

interest thercin. but so far the sand block as stated above is running

by the thirdparty without the lessee in a very clandestine manner and

the persons are liable for breach to the lease agreement and as such
the government ought to have initiate appropriate proceedings against

the perpetrator and matter should be addressed to the mine safety

officers of the Government. The Government in the welfare state ought

to give weightage to the grievances of the local villagers.

Hence you are hereby requested to cause and proper enquiry

and take reasonable steps against the persons involved of running the
said sand block as stated above. Under compelling circumstances the
villagers are hereby lodging this complaint before the appropriate

authority to get rid of the situation as prevailing in and around the
area in question.

Yours Faithfully

Lalta Sk

Aslo nlonbal
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TO
The Dkiriet Niagistratc,
Bankura, Ilaving ofTice at Dankum, Post office Bankura,
District Bankara, Pin -722101

Sub:- legal lifting of sand for to cause damage environment as well as habitation of several villages
situated by the side of the bank of river Damodar.

Respected Sir.

We, the undersigned villagers of munui beg to state as follows:

a) Our sillagc MUNUT by name is situated by the side of the bank of River DAMODAR at Mouza:
Palshora J.L. no l40

b) Anil Kunr son of Rajcswar Singhresident of vill: Jivrakhan Tola,P.O: Byapur, P.S: Mner.Dist
Patna(Bihar) ,Pin-801503 had owned the letter of intent for the grant of Mining lease for sund
Plot No 367 and UR plot No $62 over the specific area of Land L.10 acres. Aut his appointed
one Agent Provat Bauri hy name along with his anti socialelemerts are engaged to exeavate sand

in the northem side and another agent Shymal Bepai by name resident of vill:Suri Dist:
Birbhum along with his antisocial associates like Dalim Mondal s/O Jalal Merdal and his sons

are engaged in exeavation of sand illegally by using Mechanical devices like JCB proglen and
other machineries from the southern of River Damodar beyond its specified Jurisdiction.
This illegal operation is continuing day and night, being created a panicky situation ameng the

people in the arca making false statement of lease mining area. It is pertinent to say that one Zilla

Parishad member of Bankura Zilla parishad Debasish Ghosh. sO Dijopsdo Ghosh resident of
Amitpara,P.O+P.S: Sonamukhi arnd one Contestant Chanchal Sarkar both are behind the sand

racket. They are also encouraging the appointed agents as stated above to conduct this illegal
unbridled transportation of sand by engaging huge murmbers of trucks,dumpers.tractors and many

28) 41941

other vehicles.
It is also noted that if measurable action is not iniated Immediately to sop this illegal operation

then the lives of the people residing by the side of the bank of River Damodar allied and adjacent
to the mentioncd sand Block willbe totally washed out By the flood water of monsoon aheading

and the huge agriculrural land will be submerged baring irecoverable loss and damage.

This desperation is adopted only to enrich the election fund illegally Mr. Debasish Ghosh and
Chanchal Sarkar may be introgated in quest of their immense fortune nd their illegal sources by

the appropriate suthority/agency.
Hope your kind intervention will erndicate the inpending sufferings and miseries of he habitsnts
as mentioned above and thus be obliged.

With Best regards.

29| Bedamen

De BapL Roy

201NA%

Yours faithfulfy

Ronyn,Sar

,

|Balanay Nndal
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TO
The Addltlonal 1Dletrdet agktmte,
Banknra, llaving ofMee at lanknn, PotofMee llankura,
Dktrlet ankura, 1ln -722101

Snb:- legal liningof snnd for to canse damage enirnnment a well av habltatlon of several vllagessltnated hy the sle of the bank of rtver Damodar.

Respoctel Sit.

We, the udersigned villagers of munui beg to state as follows:

a) ur village UUNUI by nme is situnlcd by tlhe sde of tlve bank of River DAMODAR ot Mouza :

Talshom J.l. no 140

b) Anil Kumar son of Rojcswar Singh,resident of vill: Jivrakhan Tolal".O: Byapur, PS: Manet.Dist
Patna(Dihar).Pin-801503 had owned thc lettcr of intent for he grant of Mining lcase for sand
Plot No 367 and 1R plot No 562 over the specific arca of lLand 1l.10 ccres. But his appointedone Agent Povat Bauri by name along with his anti social clemenls are engaged to cxcavate sndin the norhern side and another agent Shyamal Depari by name resident of vill:Sui ,Dist:
Birbhum along with his antisocial associates like Dalim Mondal S/O Jalal Mondal and his sons
are engaged in cxcavation of sand illegally by using Mechunical devices like JCD proglen snd
other machineries from the soathern of River Damodar beyond its specified Jurisdition.
This illegal opcration is continuing day and night, being created a panicky situation among the
people in the area making false statement of lease mining arça. It is pertinent to say that one Zilla
Parishad member of Bankura Zilla parishad Debasish Ghosh, S/O Dijonzdo Ghosh resident of
Amritpaa,P.0+P.S: Sonamukhi and one Contestant Chanchal Sarkar both are behind the sand
ncket. They are also encouraging the appointed egents as stated above to conduct this illegal
unbridled transportation of sand by cngaging huge nmbers of trucks,dumpcrs,tractors and mny
other vehicles.

28|40d

It is also noted that if measurable acion isnot inisted Immedisately to stop this illegal operation
then the lives of the people residing by the side of the bnk of River Damodar allied and sdjscert
to the mentioned snd Block willbe totally washed out By the lood water of monsoon aheading
and the huge agricultural land will be submerged baring irecoverable loss and damage.
This desperation is adopted ony to enrich the election fund illegally Mr. Debasish Ghosh and
Chanchal Sarkar may be introgzted in quest of their immense fortune snd their illegal sorces by
the spproprite authoritylagency.
Hope your kind intervention willeradicste the tnpending sufferings and miseris of the habitants
Smentioned above and thus be obliged.
With Best regards.

a31Balary Nondad

S8) Bap. Ray

Yours laithtuly

a y Disaos



TO

20) o

24)

WBAIDTCL,

3rd Floor, DJ-10, WBIIDC Ballding

DJ Bbck, Sector II, Salt Lake Clty Kolkata -700091

Sub:- Megal lihing of sand for to canse damage environment as well as habltation of several villags

situsted by the side of the hank of river Damodar.

Respected Sir,

We, the undersigned villagers of munui beg to state as follows:

a) Our illage MUNUI by name is situated by the side of the bank of River DAMODAR at MowA:

Palshora J.L no 140

2)
h

b) Anil Kumar son of Rajeswr Singh,resident of vill: Jivrakham Tola,P.O: Byapur, P.S: Manet. Dist

Patns(Bihar) .Pin-801503 had owned the letter of intent for the grant of Mining lease for sand

Plot No 367 and lIR plot No S62 over the spccific arca of Land 11.10 acres. But his eppointed

one Agent Provat Bauri by name along with his anti social elements re engaged to excavate sand

in the northem side and another agent Shynal Bepari by nme resident of vill:Sui ,Dist:

Birbhum along with his antisocial associates like Dalim Mondal S/O Jalal Mondal and his sons

are cngaged in excavation of sand illegally by using Mechanical devices like JCB proglen and

other machineries from the southern of River Damodar beyond its specified Jurisdiction.

This illegal operation is continuing day and night, being crested a panicky situation among the

people in the arca making false statement of lease mining arca. It is pertinent to say that one Zilla

Perishad member of Bankura Zilla perishad Debasish Cihosh, S/O Dijopado Ghosh resident of

AmritparaP.O+P.S: Sonamukhi and one Contestant Chanchal Sarkar both are behind the sand

racket. They are also encouraging the appointed agents as stated above to conduct this illegal

unbridled transportation of sand by engaging huge nmbers of trucks,dumpers,tractors and many

other vehicles.

t is also noted that if measurable action is not inited Immediately to stop this illegal operation

then the lives of the people residing by the side of the bank of River Damodar allied and adiacent

to the mentioned sand Block will be totally washed out By the flood water of monsoon ahesding

and the huge agricultural land will be submcrged baring irecoverable loss and damage.

This desperation is sdopted only to enrich the election fund illegally Mr. Debasish Ghosh and

Chanchal Sarkar may be introgated in quest of their immense fortune and their illegal sources by

the appropriste authoritylagency.

Hope your kind intervetion will eradicate the inpending sufferings and miseries of the habitants

s mentioned above and thus be obliged.

With Best regards.

D3) S ondy Ghmson

Yours faithfully

) roonrSqE
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Goyement oOta

Jafar lquebal Middya

Father: Anowar Ali Middya

gu/ DOB:02/02/1984

/ Male

4434 6834 4688

Address: NAFARDANGA
Madanmohanpu.
Sonamukhi, Bankra, Vest
Bengal, 722207

4434 6834 4688



VAKALATNAMA
In The High Court AtCaeutta Natioual Gnu Toibnal,

District :baukusa Eootanu Bon Beuah, Kolkates

O.A.No. No.

Constitutional Writ Civil

Jafn Tqubal Middy

Vakalatnama on behalf of,

-Versus

Abblica

of 2024

Name ofAdvocate

Criminal Revisional

Appellate Jurisdiction

SubIPA SEN GupTA,

Know all men by these presents that by Vakalatnama, I/We appoint the advocates noted below or

anyonc of them my/our lawful Advocate or Advocates
in the abovc matter for appearing conductingand arguing the same for depositing or withdrawing
any moncy in connection therewith for moving the Court in any matter connected therewith,

for preparing thc paper book in the case and for putting in papers, petitions etc. On my/our
bchalf for filing, taking back any documents for withdrawing suits or appeals or petitions
with permission to institute fresh suit ctc. For signing and flling petitions of compromisc in
connections with the said matter and for taking copies ofpaper from the Record and I/We
further say that any act. Donc by mylour said Advocate on Advocates or by any one of them
afler accepting this Vakalatnama, shall bc considered as mylour own'true and lawful act.

And 1/We further hercby agrcc and undertake to pay the said Advocates his or theit fees as settled

and all others sums that may be necessary to carry out the requisition of theCourt and
olherwise to enable the said Advocates to conduct the case properly. Failing which the said
Advocates after notice to me/us will be at liberty to withdraw from further conducting the case.

IN WITIHNESS WHERE OF VWE sign and çxccute this Vakalatnama on this the
20t4 day of.Apnil 2024

S Appellant
Petitioners

AbvoRATE

f Respondent

for flling the memorancum orcpal or patition

ofentering appeartco

H Gi4 sURT,CALCUTTA
Bon Assoeiatiou Roou o. is

464i633684

Opposite Party
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Subhendu
Barjee

Kolkaa (BRP)

Regd. No. A82022
Expiry Date

1:4/2027

BEFORE THE NATIONAL GREEN
TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(Under Section 18(1)read with Section 14
of the National Green Tribunal Act, 2010)

Original Application No. Of 2024/ EZ

BETWEEN

Jafar Iquebal Middya alias Jafar Ali

Middya, son of Anowar Ali Middya, of
Nafardanga, Madanmohanpur, Post
Office & Police Station- Sonamukhi,
District- Bankura, West Bengal, Pin
Code-722207

-Versus
...Applicant

The West Bengal Pollution Control
Board & Ors.

.Respondents

APPLIATION

SobiPA SEN GuPTA
,MALAY BHATTACHARYYA

ADVOCATE
HIGH COURT, CALCUTTA

BAR ASSOCIATION ROOM NO. 15

23 APR 2024

Kolkata 700 001
CONTACT NO. 9830753947

E-MAIL: malaycourt@gmail.com


